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The High Court of Himachal Pradesh {Absorption and
Conditions of Service of Officers and Employees of the
erstwhile Himachal Pradesh State Administrative
Tribunal( since abolished)} Rules, 2010.

®

No. HHC (R&P)/Rules/HPAT/2010- Dated Shimla the 12% Méy, 2010.

NOTIFICATION

In exercise of the powers conferred by clause (2) of Article 229 of the

Constitution ot India and all other enabling provisions in this behalf and in supersession of the

existing Rules, Regulations, Notifications and Orders etc on the subject, the Hon’ble Chief

Justice ot the High Court of Himachal Pradesh, makes the following Rules for regulating

Absorption. Recruitment. Conditions of Service, Classification, Control, Appeal and Conduct

with respect to the Officers and Employees of the ersiwhile Himachal Pradesh State

Administrative Tribunal (since abolished).

PART -1
; GENERAL

1. Short Title and Commencement - (i) These Rules may be called “The High Court of

Himacha! Pradesh (Absorption and Conditions of Service etc. of Officers and

Employees of the erstwhile Himachal Pradesh State Adminisurative Tribunal (since

abolished) Rules, 2010”.

These rules shall apply to the Officers and Employees of the Abolished
Himachal Pradesh Administrative Tribunal.

These shall come into force with immediate effect.

2. Definitions: - [n these Rules, unless the context otherwise requires —

(@)
(b)
(c)

(d)

(e)

()

(i)

‘Chiet Justice’ means the Chief Justice of the High Court of Himachal Pradesh.
‘Constitution” means Const.itution of India.

'H.P. State Administrative Tribunal' means the Himachal Pradesh State

Administrative Tribunal, which has been abolished by the Government of India
vide Notification No.G.S.R.509 (E), dated 8" July, 2008.

‘Court’ means the High Court of Himachal Pradesh.

‘Registrar General’ means the Registrar General of the High Court of
Himachal Pradesh.

‘Establishment’ means and includes all Offices, Departments, Sections,

Branches and other ancillary Units and Wings of the High Court of Himachal
Pradesh.

‘Governor’ means the Governor of the Siate of Himachal Pradesh.

‘Member of the Establishment” means a person appointed in accordance with
these rules or the rules or orders in force prior to the commencement of these
rules. ‘

‘Member of the Staft® means and includes the employees/officials who were
working on the Establishment of the abolished Himachal Pradesh State
Administrative Tribunal and are now working on the Establishment of the High

Court consequent upon their transfer from the said Tribunal.
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(k)
()

(R
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‘Officers and officials’ mean the Officers/officials transferred from amongst

. the staff of the abelished Himachal Pradesh State Administrative Tribunal.

‘Schedule” means the schedule appended to these rules.
"Post” means @ post on the establishment of the Abolished Himachal Pradesh
State Administrative Tribunal, as per First Schedule.
PART - 1I
STRENGTH OF OFFICERS AND STAFF OF THE
ABOLISHED HIMACHAL PRADESH STATE

ADMINISTRATIVE TRIBUNAL .

The posts for Ofticers and Employees of the Abolished Himachal Pradesh State
Administrative Tribunal, created by the State Government on the Establishment of
the High Court. shall consist of the Posts in Class 1, Class I1, Class III and Class IV
Services as specified in the First Schedule to these Rules, or as amended from time
o time by the Chief Justice.
The Chief Justjice at his discretion may not fill up any post or vacancy, and the
non-filling up of any post or vacancy shall not give rise to any claim by any person,
whatsoever,
Appointing Authority:

The Chief Justice shall be the Appointing Authority for all the posts mentioned

in the first Schedule.

PART - 111

METHOD OF RECRUITMENT TO CLASS I, 1I, IIl & 1V
POSTS OF THE ABOLISHED HIMACHAL PRADESH STATE
ADMINISTRATIVE TRIBUNAL .

['he existing vacant posts of different cadres and the posts which will
fall vacant due to retirement, promotion, resignation etc. in different cadres,
will be first filled up by selection/promotion as per these Rules and thereafter,
the vacant post which will be available at the entry level in different cadres,
will be mcrgm'i in the establishment of the High Court and will be filled up as
per the provisions of ‘The Himachal Pradesh High Court Officers and the
members of the Staff (Recruitment, Conditions of Service, Conduct and
Appeal) Rules, 2003, However, as and when a vacancy in Class-IV ie. of
Peon, Mali, Chowkidar and Frash arises. in the first instance the same will be
filled up from amongst Part Time Workers (Class-IV) of the abolished

Himachal Pradesh State Administrative Tribunal,

The mode of appointment and selection/promotion to various posts, i.e. Class-I,
Class-11. Class-I1I and TV will be as depicted in the second Schedule appended

10 these Rules,
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I

The Officers and Employees of the Abolished Himachal Pradesh State
Administrative Tribunal wili form part of the Establishment of the Court and
shall continue on their respective posts held by them on the date of abolition of
the Himachzl Pradesh State Administrative Tribunal and will be governed by
these rules. |

Provided that Officers and Employees who were initially appointed on

‘adhoc Dbasis’ against regular posts and have completed three vears of
satisfactory service shall be regularised atter considering their service record,
if otherwise found eligible.

Part-IV
Pay and allowances:

The persons borne on the Establishment of the Court shall draw such
pay and allowances as are indicated in the first Schedule or as may be fixed or
prescribed .from time to time for the posts mentioned in the Schedule or
equivalent posts in the State Government and to that extent the Schedule shall
automatically be deemed to be modified/amended.

Eligibility:

A person shall not be eligible for appointment on the Establishment of
the Court in or upon any post unless he possesses all the necessary
qualifications, academic or otherwise and also fulfills the requirements of such
appointment as are indicated in Second Schedule.

Provided that in anv particular case, where a member of the
Establishment or staff, if based upon his‘her seniority comes within the zone of
consideration for promotion/selection to a higher post, but does not posses the
requisite educational or academic or other qualifications prescribed for such a
post, hesshe may be considered for such promotion/ selection by relaxation of
the eligibility criteria with respect to such qualification, if in the opinion of the
Chief Justice, he/she is possessed of outstanding merit and ability and, looking
to the nature of the duties of the higher post, is fully capable of performing
such duties. For forming such an opinion, the Chief Justice may in a given
situation, refer the case for assessment of the merit and the capability to
pertorm the duties of higher post of such a member to a Committee, to be

constituted by him.

Powers of Chief Justice:

11.

Nothing in these Rules shall be construed to limit or abridge the powers
of the Chief Justice to deal with Officers and Employees of the Abolished
Himachal Pradesh State Administrative Tribunal .

Provided that the service conditions of the Officers and Employees of
the abolished Himachal Pradesh State Administrative Tribunal as were
applicable to them at the time of abolition of the said Tribunal will not be varied

to their detriment.



12. - Seniority.
The sentority of officers/femplovees of the Establishment shall be
determined by the date of his/her first appointment in Service, cadre, class or

calegory in which hesshe is appointed,

PART -V

13. Postings and Transfers:
(1) Notwithstanding the initial appointment of any person on a‘ny particular
post or in anyv particula'r class or category, the Chief Justice may in the interest
of administration, transfer any such person to any other post, or in any other
class or category of the employees of the Abolished Himachal Pradesh State
Administrative Tribunal , but such transfer or posting shall not affect his‘her
seniority as originally fixed or determined.
(2) The Chief Ju.tice may owing to exigencies of service or in public
interest or in the interest of Administration, transfer any employee of the
Abolished Himachal Pradesh State Administrative Tribunal out-side the
Establishment to a subordinate court for such period as may be specified.
During the period of transfer the transferred ofticer/employee of the
Establishment shall retain his/her lien in all respects on his/her post on the
Establishment and shall not affect his seniority and other rights, including the
right to be considered for promotion to the higher post, in any manner
whatsoever. _
(3) To remove any hardship, owing to transfer under sub rule (2), the Chief
Justice may order the payment of compensatory allowance to the transferred
officerremployee of the Abolished Himachal Pradesh State Administrative
Tribunal, which, however, shall not exceed the amount payable on deputation,
in normal course.

14. Punishment/penalties:

(A) The following penalties may. for good and sufficient reasons, and as
hereinafier provided. be imposed upon any employee of the Abolished
Himachal Pradesh State Administrative Tribunal , namely:-

Minor Penalties:

(i) Censure;

(ii) Fine;

(itiy ~ Withholding of increments or promotion; and

{iv)  Recovery from pay of any loss caused to the State.

Major Penalties:

(i) Reduction to a lower post, rank, in a lower class or category or grade;

(il) Pre-mature (compulsory) retirement ;

(ii)  Removal from service, which does not disqualify for future appointment: and

{1v) Dismissal,
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(B) Without prejudice to the generality of the provisions of law, no order imposing
any minor penalty shall be passed against the Officer and Employee of the
Abolished Himachal Pradesh State Administrative Tribunal unless he/she has
been given an adequate opportunity, in writing, of making a representation that
be'she may desire to make and before taking such representation into
consideration.

Explanation: While affording an opportunity of making representation, the
officers/employees of the Abolished Himachal Pradesh State Administrative
Tribunal shall be informed, in writing, of the substance of the accusations’
allegations against him’her and he/she would be asked to submit his/her
detailed reply/defence with respect thereio.

(C)  Without prejudice to the generality of law and the Constitutional provisions, no
order (other than an order passed on facts which had led to his conviction in a
Criminal Court) imposing a major penalty with respect to the Employees of the
Abolished Himacha! Pradesh State Administrative Tribunal shall be passed
untess he'she has been informed, in writing, of the grounds on which it is
proposed to take action against him/her and affording an adequate opportunity
of effectively defending himself/herself, The grounds on which it is proposed
to take action shal! be reduced in the form of a definite charge or charges which
shall be communicated to the Officer/Employee charged, together with a
statement of the allegations imputations on which each charge is based and the
circumstances, which it is proposed to take into consideration in passing the
order, he/she shall be reguired, within a reasonable time, to put in a written
statement of his/her defense and to state whether he/she pleads “guilty” or “not
guiltv” to the charge (s). If the Officer/Employee charged pleads “guilty” to the
charge (s), but at the same time desires to be heard in person to explain any
circumstances or put across any other facts, the Chief Justice may, after hearing
him/her, decide upon the imposition of the penalty.

if, however, the Officer/Employee charged pleads “not guilty” to the
charge (s). an enquiry shall be held in respect of such of the allegations as are
not admiited by him/her and al‘ such enquiry, evidence will be recorded by an
Enquiry Officer to be appointed by the Chief Justice. The Enquiry Officer shall
submit his enguiry report to the Chief Justice, a copy whereof shall also be
provided to the Officer/Employee charged. The Chief Justice upon
consideration may pass appropriate orders with respect to imposition of ‘major
penalty’. but before doing so, a show cause notice with respect to the proposed
penalty shall be issued to such Officer,Employee charged and after considering
his her reply thereto, the order with respect to the imposition of the penalty
shall be passed.

!

An officer/emplovee of the Abolished Himachal Pradesh State

15. Appeals:

Administrative Tribunal against whom any penalty, minor or major, has been
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imposed, will be entitled to file an appeal against such an order which will be
heard by a Standing Appeal Committee consisting of two Judges of the Court,
to be nominated by the Chief Justice.

Provided, that no such appeal will be entertained, unless it is filed with
the Registrar General of the Court, within a period of 30 days from the date of
communication of the order appealed against.

Provided further that the Chief Justice, or the Standing Appeal
Committee may for sufficient reasons, condone the delay in filing appeal if the

delay is not of more than 30 days.

16. Suspension:
(1)  The Chief Justice may place a Member of the Abolished Himacha!
Pradesh State Administrative Tribunal under suspension where:

(1) an enquiry into his conduct is contemplated or is pending;
or

(i) a complaint against him or any criminal offence is under
investigation or trial. -

(2) A member of the Abolished Himachal Pradesh State Administrative
Tribunal, who is detained in custody, whether on a criminal charge or
otherwise, for a period ionger than 48 hours, will be deemed t0 have
been suspended by the Chief Justice under this Rule.

(3) The order of suspension may be revoked at any time by the Chief
Justice.

17. Review:
The Chief Justice may, notwithstanding the provisions contained In

these rules, review any order imposing any penalty passed by him.
Part- VI

18. Probation:

(1) (a) Persons appointed to the service either by direct recruitment or by
promotion shall be on probation for a period of two years from the date
of their initial appointment and their confirmation in service of the
Estabhishment of the Abolished Himachal Pradesh State Administrative
Tribunal shall be subject to clearing the probation period
successfully. In any individual case, the Chief Justice may extend the
period of probation.

(b) It shall be permissible with respect to any individual
Officer/Employee of the Establishment or group of such
Officers/Employees of the Abolished Himachal Pradesh Siate
Administrative Tribunal to make the passing of any special
Examination, a condition precedent for the clearance of the probation

period.



19,

20.

21,

22,

23.

24.

25.

I~

(2) Confirmation:

A probationer shall be confirmed substantively at the end of his/her
probation period (or extended probation period) if his/her work and conduct
during the period of probatién has been found to be satisfactory subject to
availability of permanent post.

Appointment on Compassionate Grounds:

The Chief Justice may in suitable cases appoint on compassionate
ground any person having requisite qualification against a Class 1II and Class-
IV post, except that of an Assistant or above, but subject to availability of posts.

Note: The pending cases of the employees of the Abolished Himachal
Pradesh State Administrative Tribunal will also be considered under these rules.
Delegation:

JThe Chief Justice may delegate to anyone any of the powers vesting in
him under these Rules.

Relaxation:

The Chief Justice may, from time to time, to remove any hardship in an
individual case or in case of any class or group of cases, relax any condition or
any requirement as it relates to age, qualification or minimum experience, as is
or may be prescribed in or under these Rules.

Interpretation:

If any dispute or question arises relating to the applicability or

interpretation of these rules, the decision of the Chief Justice shall be final.

Amendment of the rules:

The Chief Justice may, from time to time, amend these rules.
Residuary Matters:

With regard to matters not specifically covered by or under these Rules,
including the matters governing service conditions of the Officers/Employees
of the Establishment, their conduct and discipline, such Officers/Employees
shall be governed by law, rules and regulations or norms applicable to the State
Government employees in general in so far as these are not inconsistent with or
repugnant to these rules,

Repeal and savings:

All previous rules, regulations, orders, notifications, circulars,
instructions and other instruments with respect to the subject matter covered by
these rules are hereby repealed.

Notwithstanding such repeal, any appointment made or action taken

under the provisions of any of the aforesaid repealed rules, regulations, orders,
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notifications, circulars instructions and other instruments shall be deemed to
have been made or taken under these Rules and is hereby saved.
BY AND ORDERS OF HON'BLE THE CHIEF
JUSTICE, HIGH COURTOF HIMACHAL
PRADESH, SHIMLA.

REGISTRAR GENERAL.
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FIRST SCHEDULE
Statement Showing the Number of Various Posts and existing staff of the

H.P.State Administrative Tribunal (Erstwhile) notified vide No.Per(AP-I1)A(3)-1/95, dated

31.12.2001 by the Government of Himachal Pradesh.
CLASS -1

Sr.No. Name of the Post No. of Sanctioned  Present Pay
Posts Scales
(1) (2) - (3) .(4)

I Registrar 1 Time Scale/
Selection Grade/
Super time scale in
own cadre +
Secretariat
Allowance.

2. Deputy Registrar 1 Rs.12000-375-13500-
400-15500.

3 Assistant Registrar 1 Rs.10025-275-
10300-340-12000-
375-13500-400-
15100.

4. Section Officer 4 Rs.7220-220-
8100-275-10300-
340-11660.

5: Readers 4 Rs.7220-220-
8100-275-10300-
340-11660.

6. Private Secretary 4 Rs.7220-220-
8100-275-10300-
340-11660.

- "

CLASS-11

s Personal Assistant 1 Rs.6400-200-
7000-220-8100-
275-10300-340-
10640.

8. Superintendent Grade-1I . 4 Rs.6400-200-
7000-220-8100-
275-10300-340-
10640.

9. Judgment Writers 4 Rs.6400-200-
7000-220-8100-
275-10300-340-
10640.

Class-111
10. Sr.Scale Stenographer 2 Rs.5800-200-
' 7000-220-8100-
275-9200.

11. Senior Assistant ‘ 19 Rs.5800-200-
7000-220-8100-
275-9200.

12 Senior Translator 1 Rs.5800-200-
7000-220-8100-
275-9200.
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14,
15.

16.

17.

18.

19.

20.

21,

22,
23.
24.
25.

26.

27.

Record Keeper 1
Librarian 1
Junior Scale Stenographer 1
Driver 5
Clerk 16
Junior Traunslator 1
Restorer 4
Gunman 4
Class-1V
Gestetenor Operator 1
Daftri I
Court Jamadar 1
Usher 4
Process Server 4
Peons 17
Frash 1

Rs.5800-200-
7000-220-8100-
275-9200.

Rs.5000-160-
5800-200-7000-
220-8100.

Rs.4400-150-
5000-160-5800-
200-70090.

Rs.3330-110-
3660-120-4260-
140-4400-150-
5000-160-6200.
Rs.3120-100-
3220-110-3660-
120-4260-140-
4400~150-5000-
160-5160(with
initial start of
Rs.3220/-).

Rs.3120-100-
3220-110-3660-
120-4260-140-
4400-150-5000-
160-5160.

Rs.3120-100-
3220-110-3660-
120-4260-140-
4400-150-5000-
160-5160.

As in parent
department,

Rs.2820-100-
3220-110-3660-
120-4260-140-
4400.

Rs.2820-100-
3220-110-3660-
120-4260-140-
4400.
Rs.2720-100-
3220-110-3660-
120-4260.

Rs.2720-100-
3220-110-3660-
120-4260.

Rs.2720-100-
3220-110-3660-
120-4260.

Rs. 2520-100-
3220-110-3660-
120-4140(with
initial start of
Rs.2620).

Rs. 2520-100-
3220-110-3660-



28.

29.

30.

31.

Sweeper

Mali

Chowkidar

: Total:

Part Time Worker
Total:-

111

116

120-4140(with
initial start of
Rs.2620).

Rs. 2520-100-
3220-110-3660-
120-4140(with
initial start of
Rs.2620).

Rs. 2520-100-
3220-110-3660-
120-4140(with
initial start of
Rs.2620).

Rs. 2520-100-
3220-110-3660-
120-4140(with
initial start of
Rs.2620).






